
Swapna 

S.No.11 

IN THE NATIONAL COMPANY LAW TRIBUNAL 

HYDERABAD BENCH – 1 

VC AND PHYSCIAL (HYBRID) MODE 
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON  

25-01-2024 AT 10:30 AM  

RCP(IB) No. 2/9/HYD/2024  

 

(Old Case C.P. (IB)/65/9/HYD/2020) 
u/s. 9 of IBC, 2016 

IN THE MATTER OF:  

Vikas Metals       …Operational Creditor 

 

VS 

 

SNS Starch Ltd      …Corporate Dedtor 
C O R A M:-   
DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL) 

SH. CHARAN SINGH, HON’BLE MEMBER (TECHNICAL) 

 

O R D E R 

 

Learned Counsel Ms. Bharathi, for the counsel on record Mr. Raja Shekar 

Rao Salvaji, for petitioner present physically. Before we could pronounce 

the orders learned counsel representing the Operational Creditor present and 

stated that the parties have settled the dispute between themselves vide deed 

of settlement on 18.01.2024, and a photocopy of which has been enclosed 

to this memo and in furtherance of the settlement full payment has been 

received. A photocopy of the demand draft for a sum of rupees Fifteen 

Lakhs also been enclosed. A photocopy of the no due certificate issued by 

the Operational Creditor to the Corporate Debtor also has been enclosed. 

Thus, submitting learned counsel prayed for leave to withdraw this petition. 

Perused the memo. Satisfied with the reasons. Memo is taken on record. 

Hence the company petition is dismissed as settled out of Tribunal. No 

costs.  
 

 

Sd/-          Sd/- 

MEMBER (T)                                 MEMBER (J) 

  


